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of a.iation fuel used by Air India on their 
domestie flilhta. Neither custom nor 
excise duty inequircd to be paid on avia
tion fuel used by Air India or any other 
air lines on their international lIilhts. 

OuI·Of-Turn A1lolmenl of Go,enlineRt 
Acc:ommqdalioa 

3704.' SHlU D. N. DEB: Will the 
Minister of WORKS, HOUSING AND 
SUPPLY be pleased to refer to the reply 
liven 10 Unstarred Question No. 2675 on 
the 5th AUlust, 1968 and state: 

(a) whether out-of-turn allotment of 
Government accommodation under the 
provisions of S. R. 317-8. 9 is lovemed in 
each case by lhe genuineness of the case or 
at the discretion of the Mini.try in certain 
cases; 

(b) whether any distinction i. made in 
consideration of cases where one family 
member is ill or where tWD or mOre are 
ill; 

(C) whether it is a fact that the cases 
of cerlain illness which are curable in lanK 
run are treated al par with' those case. 
where ilInesa is of a serious nature and 
incurable in medical science and Ihere is 
always a danger of life to the patient; 

(d) if so, the rea.ons why preferen~c 

is not siven to Ihose cases which are atten. 
dant wilh immediate risk to life of the 
patient; 

Ie) whether any scrutiny has been made 
in Ibe c ...... where allotment have already 
been made or sanctioned with a view to 
lOfCCIlin. whether all have been on lICIIuine 
lrounds; .nd 

Cf) if not, r_n. therefor' 

TUE DEPUTY MINISTER IN THE 
MINISTRY OF WORItS, HOUSING 
AND SUPPLY CSHRI IQBAL SINGH): 
(a) to (d). Oul - or - turn aIJo'-Ota 
b.ve ..... ny lies! made ill IeliOUI 

medical ou., of Ide or dependent 
memben of familia or the applicants like 
~a,~, hnq.,Ha"~ 

chronic Asthma and physical dialbi· 
Iity etc. on the basis of medical certi· 
ficatcs produceli. While doilll 10 the 
totality of circumstances in each cue b 
taken into account. In cases where medi
cal cerllficates do nOI dilclose seriousness of 
the disease. the allotments on out-or-tum 
basis have been refused. 

(e) and (f). Since the out-of-Iurn 
Aliotments are sanctioned on the 
basis of authentic records the queslion 
of scrutiny of cases where allot-
ments bave already bocn made or 
sanctioned does Dot arile, 

Production Quota in Public Undert.k .... 

3705. SHRI R. R. SINGH DEO: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it i. a fact that as at pre· 
sent no rational quota of production has 
been laid down for the different catclori. 
of persons tnpged in production in the 
public sector undertaking.; 

(b) whether it i. al,o a flct that at the 
meet,ntl of the Head, of the Public Sector 
Undertakinll held recently. he hd IUue-
sted laying down of quota for all cadres 
from the workman to the mana.er; and 

(c) ifso. the steps which have beaD 
laken in this re&ard 1 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): Ca) Public Bnter
prilCl fill their tarpts of production for each 
year as well as convenient smaller periods. 
A number of manufacturinl concerns have 
laid allO down. wherever fculble. norms or 
production for the difTerent calClories of 
employoea, or ,roups of employees. 

(bl Presum.bly the Hon' ble Mlllllbar 
is refcrrio. to a mactin. of the Headl of all 
Public EntcrprilCl. No such _tin. hal 
beeII convened .-ntly. 

(oj Doe Dot .rilC. 
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3706. SHRI R. R. SINGH DBO: WUI 
the Niniltel' 0( fINANCE be pi.. to 
_Ie: 




